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No. MM-01/Mantriparishad-13/2011/105—In exercise of the powers conferred by
clause (3) of Article 166 of the Constitution of India, the Governor of Bihar is pleased to
make the following amendment in the Rules of Executive Business, of Bihar, 1979
(Amended from time to time) with immediate effect :-

Amendment

1. The Words 'Class 2' and 'Secretary’ mentioned in Rule 22(2) of Rules of
Executive Business, 1979 (Amended from time to time) shall be substituded by the words
'Group-B' and 'Principal Secertary/Secretary' respectively.

2. Rule 32(a)(ix)(1) and (ii) of the said rules, 1979 are hereby deleted.

3. Rule 32 (a)(xvii) of the said rules, 1979 is hereby deleted.

4. Provision of Serial No.22 of the Third Schedule of the said rules, 1979 is
substituted by the following :-

"22. Proposals for creation or abolition of all Posts irrespective of maximum Pay."

5. The Group of words mentioned in Third Schedule of Serial-27 of the said rules,
1979 "Proposal for Appointment............ccceceerrveernnenn. Pay of the post: Provided that' is
hereby deleted.

6. Provision of Serial No-28 of Third Schedule of the said rules, 1979 shall be
substituted by the following :-

"S.No.-28. Proposals relating to dismissal, removal or compulsary retirement of
Group 'A" and Group 'B' officers whose appointments have been made by the Government".



JER Iele (3AEIYRYT), 3 W& 2017 3

7. Provision of Serial No-30 of Third Schedule of the said rules, 1979 shall be
substituted by the following :-
"30. Proposals to grant special Pay to Group 'A' and Group 'B' officers".
8. The Following New Serial No-7 shall be added after Serial No-6 in Part B of the
Fourth Schedule of the said rules, 1979, :-

7. Matters relating to the appointment Decision (Competent Authority)
(including recommended by the Bihar
Public Service Commission/Bihar Staff
Seclection Commission)

@) Group-'A" (Including Heads of | (i) Chief  Minister  through  Chief

Department) Secretary
(1) | Group-'B' (i) | Departmental Minister through
Principal Secretary
@iii) | Group-'C' & 'D' (ii1) | Principal Secretary/Secretary or Heads

of Department or
Appointing Authorities declared by
the Government.

9. The Serial No. 6 (ii) and (iii) of Part 'B' of the Fourth Schedule of the said Rules,
1979 shall be Substituted by the Following:-

6. Matters relating to the Appointment | Decision (Competent Authority)
(including recommended by the Bihar Public
Service Commission/Bihar Staff Seclection
Commission)

(i) Matters relating to All Promotion/Financial | (ii)) Departmental Minister through
Progression (A.C.P/ M.A.C.P/D.A.C.P) except | Pricipal Secretary/ Secretary.

the top Most Posts of State Services/Heads of
Departments)

(iii)) Matters relating to Promotion/ Financial | (iii)) Chief Minister through Chief
Progression (A.C.P/M.A.C.P/D.A.C.P) of top | Secretary.

Most Posts of State Services/Heads of
Departments)"

By order of the Governor of Bihar,

BRIJESH MEHROTRA,

Principal Secretary to the Government.
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